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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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ORDER DT. 7-1-2002,

Heard shri p,C,Das,learned counsel for

the applicant and shri s,3ehera,Learned ASC

for the Respondents and have alsC perused the

scords.,

In this OA,the applica@nt has prayed for

a direction to the Respondents to pay the

applicant his GPF, PLI, arrear gubsistence Allowand
with interest

and arrear half pay salary

ad admissible,

Res.ondents have filed

counter opposing
x¥% seme of the prayers of afpli:‘.antI.No rejoinder
has been filed.

For the purpose ©of considering the
petition it is not necessary to go into too

case.The admitted position

% } many facts of this
1" ~
Joame t\, SPAL | e
is that the arpllcant was appointed on
)\WI . —
! compassionate ground in Gr.D cadre in Quttac
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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

No rth postal pivision in order dated -

(\O'pr»/ e b é"’lco/.

5.3.].987(Annexure~l/8)and was posted as Gr.®

runner., Because of his arrest and ledging in
Bevnes
20

51 ac der spensicn in > & .%.,889
//'O)/Gﬂ,) placed under susgpensicn n order dated 20 39

custedy since 2.9,1989 in a Crl.case he was

2!

. (
- oA Eitedf! |
C; Pé/\/ 77 suspension order vas revoked in order dated

W 11-12-1989, Applicant has stated that he was

~onvicted in a Crl.case and his appeal was

(Annexure-2) , From Annexu re-3 it appears that his

—<Tile]

‘ éﬂ rejected by the Hon'ble High Coutrt and he was
I /

- A Ko Lo~ 5”[“)/ (&/);Z s

) renced for imprisonment for eight years.The
_(f«e/\/\/‘&@ﬂ A’Z/\/ é"’ﬁ-’”%/"/ applicant has statee that his services were

.?%

B

Nagszﬂ/i_ naver terminated or he was nDever removed £rom

service and therefore, he must be deemed to

B/e/r?zé have been placed und er suspension.AH,licdnt has
Vo)
7/77/ I further stated that Ahe has been ¢convicted in
/ 7 . , a Criminal case and und ergCne impciscnment,
17//‘2/6 N SN | . '
' #e does not want to get back his service but

Acfc‘m’ . ;
he is entitled to sSubsistence Allowance,

Iy . a8 S 5y C‘M“(

arrear salary and cther benefits etcC.

(o )
AQ'W% . ag mentioned aboOve.
nespondents in their counter have stated
//97.(/@05 that the petiticner agplied for leave On
/ /
m 3.4,1992 alongwith medical certificate for a
3 /1 pericad of 30 days.On eXpllry of his leave he

aid not jcin service and several letters were
writtan to him di recting him to come pack to

his duty,Ultimately,a letter was sant through

regd.post to the applicant was recei ved pack
$\ by res.No., 4 from which 1t was not;iced that

NG , . N

S the applicant 1is 1n chow@war Jail. respondents

have not denied the averments of the applicant

that no action was +aken to remove the
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applicant from rvice.They have taken the stand that
the applicant after Deing released from Jail hade never
approached the NDepartmental Authorities to the reliefs
claimed by him in this 0,A, and has straightaway
approached the Tribunal and as such, the OA is not
maintainaole,

we have heard learned counsel for both sides.
Applicant has averred inm para 4,6 of the OA that he has
been approaching his authorities for several occasions
to release his service Denefits, I am not prepared to
accept the above proposition oecause obvicusly the
applicant had not submitted any written representation
pointing out his grievance before the Departmental
Authorities.In view of this, the OA is obviously not
maintainaole, But in consideration of the pleadings of
the parties,I dispose of this OA with a direction to the
applicant to file a representation stating his grievance
to the Departmental Authorities within a peried of

days from the date of receipt of a copy of this order.

i [‘77 j‘ MVThe Departmental Authorities,the present Respondents

Ny r Y- 8§ we

partlx.ularly Respondent No, 3 is directed to dispose of the

h e Cw:m»z*‘/[— representaticn within 120 days from the date of receipt

b bots

o
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3,%(%. of the same and intimate the result therecf to the

S
applicant within 15 days thereafter. \,make it <clear that
"M,
in case after the orders are passed on the representaticn
of the applicant, the applicant has any grievance then he

will be free to approach this Tribunal,

with the above directions the OA is dlSyOSed of.NO costs.
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